
BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAAI

IN 

Original Application No. 231 of 2020 

Tribunal on its own motion Suo Motu 
Bascd on thc Ncws Itcm in the Ncw Indian Express Newspaper, 
Chcnnai Edition dated 12.10.2020, 
"Another Cooum in the making?
Illcgal landfills take life out of the Muttukadu Backwaters" 

...Applicant 
Vs. 

The Chicf Sccretary to Govt. of Tamil Nadu, 
Govt Sccrctariat, Fort St. Gcorgc, 
Chennai, Tamil Nadu and othcrs 

.Rcspondcnts 

STATUS REPORTBY GREATER CHENNAI cORPORATION 

IN O.A. No. 231 OF 2020 

1, S.P.Balasubramanian son of Mr.Subbiah, Hindu, aged about 

58 ycars, Superintcnding Engincer, Grcater Chcnnai Corporation, 

having officc at Ripon Buildings, Chcnnai 600 003, do hercby 

solemnly affirm and sincercly statc as follows: 

2. I am thc Supcrintending Engincer, Storm Watcr Drain 

Departmcnt, Grcater Chennai Corporation and filing this report on 

bchalf of the Commissioncr, Grcatcr Chcnnai Corporation and hence I 

am wcll acquaintcd with the facts and circumstanccs of the casc. 

Superitending Engineer
Storm Water Drain Department 

Greater Chennai Corporation 



3. I respcctfully submit that this Hon'ble T'ribunal has takcn a 

Suo Moto case on the paper publication in 0.A. No. 231 of 2020 (SZ) 
and has passcd an order dated 26.11.2021 as follows:

..6. The report of the Joint Committee shows that there are 

certain other departments viz., Greater Chennat Corporation and 

Chennai Metropolitan Water Supply and Sewerage Board 
(CMWSSB) whtch are also expected to take action to protect the 

water body. So under such circumstances, we feel that they are 

also necessary party to the proceedings, as certain pollutants 
are reaching this water body from thetr area. So, the Greater 

Chennat Corporation and Chennat Metropolttan Water Supply
and Sewerage Board (CMwsSB) are Suo Motu impleaded as 

additional Respondents No.13 and 14 respeetively.. " 

4. I respectfully submit that the mcntioned "Muttukaadu Arca"

was inspected by the officials of the Grcater Chennai Corporation and 

is found that il docs not come under thc jurisdiction of the Greatcr

Chennai Corporation. It comes under the purvicw and jurisdiction of 

the "Thiruporur Panchayat Union", Thcrefore it is forwarded to the 

Thiruporur Panchayat Union for taking neccssary action in this 

regard. 

5. 1 respectfully submil that an act has becn cnacted for 

diverting incrcasing the finc amount to the offenders letting the 

scwage into the storm water drain. Accordingly the respective 

Superintediing Engineer
Storm Water Drain Department 
Greater Chennai Corporation 



oncs 1 to 15 arc taking action for imposing of fine and plugging
of the illegal sewcr conncction along with CMWSSB.

6. I respcctfully submit that thc Grcatcr Chcnnai

Corporation along with CMWSBB is carrying out rcgular

inspcction for plugging of legal scwcr conncction and imposing

fine to thc offcndcrs lctting into thc Storm Watcr Drain. 

7. In thc abovc said circumstanccs it is thcrcforc praycd that 

this Hon 'blc Court may bc plcascd to acccpt this rcport and to 

pass suitable orders as this Hon'ble Court may dccm fit and 

proper in the facts and circumstanccs of thc casc and thus 

rendcrjusticc. 

Superintending Ehgineer
Storm Water Drain Department 
Greater Chennai Corporatio 

Solemnly affirm that Chcnnai Bcfore Me 

Eno.2241/2019 
n4 Adala. laors,

On this thc day 29nd of March 2022 

And signcd his namc in my prcscncc Advocatc::Chennai 
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